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To,

Jabalpur, dated 20.07.2021

The Principal District & Sessions Judge,
AIl in the State

Subject :     Standard  Operating  Procedure  for  hybrid  system  of
physical/virtual hearing of the cases.

In  connection  with  the  subject  cited  above,  it  is  to
apprise  that  the  Honble  Special  Committee,  headed  by  Hon'ble
The  Chief Justice,  to  oversee  the  demands  of Bar  Associations
with  regard  to  starting  physical/virtual  functioning  of  District
Court  as  well  as  the  High  Courts  has  in  the  meeting  held  on
16.07.2021   has   kindly  resolved   that   the   standard   operating
procedure vide earlier meeting dated 01/07/2021  shall continue
till  31.07.2021.  As  per the  said resolution the  District Judges  of
districts  have  been  given  liberty/power  to  take  decision  in  the
matter   considering   the   existing   circumstances    of   Covid-19
infection  in  their  concerned  districts,  in  consultation  of  office
bearers of the concerned Bar Associations.

Accordingly,  you  are requested to take  all necessary
acttonsaspertheearlierstandard°Peia:1::jrfex£.[fty
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